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I would fike' to subnut that In this 
matter the Government should lake a 
serious1 view and see to it that som- 
detexrent punishmat is given, som- 
thing that will make an impression on 
the people of this country that we 
mean to be very firm and concerned 
against such criminals against society. 
That is  why I support Shri Banei- 
jee’s submission under Rule 377 and 1 
expect the Minister to come out 
with a statement assuring a very firm 
and expeditious action, not merely 
saying that they will look into 
it and make an inquiry and meanwhile 
years will pass by but assuring that 
they will take expeditious action which 
w ill crcute an impression in the coun

try that we mean business against such 
criminals against society who indulge 
m such social crimes. This is all I 
uan t to submit.

MR. DEPUTY SPEAKER: Has the 
Deputy Minister for Health who is 
here anything to say?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND FA
MILY PLANNING (SHRI A. K. 
KISKU): I appreciate the feelings of
the House. I can only say that the 
Government is very much exercised 
over this whole thing. It was discus 
sed recently in the Central Council of 
Health meeting also this particular 
matter raised by Mr. Banerjee the 
Minister is making an inquiry and he 
will make a statement in the House.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, there is another very
important matter—four Iranian stu
dents have been given deportation 
order..,.

MR. DEPUTY-SPEAKER: This
House is not foe Shrf Jyotirmoy Bosu 
alone. There .are 525 members.

SHRI JYOTIRMOY BOW* Four 
Iranian boys hav« been served with 
the deportation order. What la the

crime they have committed? or pace- 
fully demonstrating before the Iranian 
Embassy. Please show some compas
sion. The deportation order should 
be withdrawan.

1339 Jus.
PONDICHERRY BUDGET, 1974-75 
GENERAL DISCUSSION AND DE
MANDS FOR GRANTS ON AC

COUNT, PONDICHERRY 1974-75

MR. DEPUTY-SPEAKER: Now we
take up the General Discussion and 
Discussion on the voting of the De
mands for Grants for the Union Terri
tory of Pondicherry.

Shri Somnath Chatterjee.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour;: It is really something ille
gal This cannot come to this House 
and I have given notice about it. We 
shall oppose it at that time. Let me 
tell you the Government has taken 
recourse to illegal and improper me
thods and they have no right in the 
present circumstances___

MR DEPUTY-SPEAKER: Order
please. I have called Shri Somnath 
Chatterjee, If you want to speak in 
his place, you speak.

SHRI JYOTIRMOY BOSU: That
is another trick.

MR. DEPUTY-SPEAKER: When has 
to deal with a customer like you.. 1

SHRI JYOTIRMOY BOSU: I am a 
humble, innocent person.. . .

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): Sir, would you like to
fix some time-limit?

SHRI JYOTIRMOY BOSU: 5 hours .

m  SftPUTY-SftEAXaai; We have 
not fixed the time.
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SHRI K. R&GHU RAMAIAH: An
hour and a half would do* Sir. inter
ruption. One hoar or one-and-a-half- 
hours.

MR. DEPUTY-SPEAKER: I am
sorry Members are talking among 
themselves. Order please. Hie Minis
ter of Parliamentary Affairs has just 
suggested one hour or one-and-a-half 
hours----

SHRI ATAL BIHARI VAJPAYEE
(GwaliorX Make it two.

MH. DEPUTY-SPEAKER: All right, 
then, let us agree . .

SHRI ATAL BIHARI VAJPAYEE. 
We want to concentrate our fire on the 
Appropriation Bill.

MR. DEPUTY-SPEAKER Then >ou 
want 2 hoars foi this

SHRI SHYAMNANDAN Mi&HRA 
(Begusarai) 2 hours for the general 
discussion and 3 hours for the r̂ st

SHRI SEZHIYAN (Kumbakon >m) 
Six, there are thre  ̂ aspects. First is 
general discussion on the Budget. Then 
contes Voting on the Grants. Only 
aftev voting on the Grants could we 
take up Appropriation Bill. Then 
tomes the Appropriation Bill for intro- 
dmtion, for consideration and passing 
etc For the third stage we require 
more time. That is why we wanted 
to make this clear.

SHRI K. RAGHTJ RAMAIAH: What 
time do you want for all the three 
stages? What do you suggest then’

SHRI SHYAMNANDAN MISHRA’ 
Only for Appropriation Bill two hours; 
so many legal and constitutional points 
are there—

SHRI K  KAGHU RAMAIAH: The 
tegtl points were discussed the other 
dny. jfforma&r, Appropriation is a for- 
majity. We can 1\ave S| hour*.

ME. IffiPUTY-SPEAiCER: So. w*
agree on 2} hours lor all ftfa* three 
stages.

SHRI ATAL BIHARI VAJPAYEE: 
Not Appropriation Bill.. . .

SHRI SHYAMNANDAN MISHRA: 
Four hours in all Sir..

SHRI JYOTIRMOY BOSU: Whole 
of today. Sir. Please see the time. It
is already 1-25 . ..

MR. DEPUTY-SPEAKER: If you
want to discuss, you cannot split up 
the discussion. I heard you saying 
that you want to concentrate your fire 
on the Appropuution Bill. It is for 
you because we cannot discuss one 
thing and then again discuss it ovir 
a second time nnd so on. So let uk 
have one discussion. And, as you 
know, Appropriation Bill would be a 
formal thing to be put So, taking all 
that into account, let us agree upoi 
som time about that

oJRI ATAL BpiAllI VAJPAYEE 
How <.tin the introduction of Appro- 
puation Bill its consideration and it* 
passing be dubbed together?

MR DEPUTY-SPEAKER • Then 
<’1’ -7305.1 where we stand

bHKl SEZHIYAN. It is only aftu 
the grants are given, the Appropriation 
Bill c.rn be introduced. These cannot 
be clubbed together Whatever dis
cussion we may have, four hours will 
bc enough for this.

MR. DEPUTY-SPEAKER: Let us
have this clear understanding that al
though, technically. Appropriation 
BiU cannot come before the grants are 
given, we still can agree not to have 
any further discussion at tris stage. 
But we tiufo talce ftitre* Ildars to d1 
for the whole thing. Let there be n0 
contested tod !«t us agwe <» 006
thing.
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SHRI SEZHIYAN: in tact, in these 
three hour*, 1 m*y not even get any 
chance to speftk on the Appropriation 
Bill

MB.. DEPUTY-SPEAKER. Pawing 
at Appropriation BUi will be only a 
te-’hwcal process Let us have two 
hours lor geneial discussion and vot
ing on Demands for Grants on Ac
count and one houi for the Appropria
tion BilL There is no discretion in 
these matters And 1 do not want any 
discretion Discretion is the best way 
to rum. Let us agree on this

SHRI SEZHIYAN Let us have 1* 
hours for Appropriation Bill 

SHRI K RAGHU RAMAIAH If 
they want 1J hou s for Appropriation 
Bill, let them have it and h ve another 
half nn hour for Budget What is 
there m it° There Is nothing m the 
Budget Let them fmisn with h< f an 
hour

SIIRI 1 \ OJIRMOY BOSU This 
non u n t in t im id a tion

SHRI K RAGHU RAMAIAII I do 
not have gt eater \one than you 

\*R TFPUTY SPFAKFR Let 
have ?I hours 

SHRI K RAOHl RAMAI \H I*t 
them he \ t ?J ho rs for discussion dnd 
fimsh with that as otherwise aJl other 
Demand*: connected with +1.? Minis
tries will be held up Every da v we 
are losing time

MR DEPUTY-SPEAKER- Let us 
have 14 hours for general discussion 
and another 1J hours for the Appro
priation Bill Is that all right’  

SEVER'VL HON MEMBERS Oh 
\es
Demand No. I —‘Legislative Assembly

MR. DEPUTY-SPEAKER Motion 
moved*

“That a sum not exceeding Rs
1 79.000 on Revenue Account be 
granted to the President on Account, 
out at the Consolidated Fund of 
th* Union Territory off Pondicherry 
to defrav the cfcarg** which win 
come in course «f payment during 
Qm ftundal year cowwwwiim from

1st April, 1874 m respect of 'Legis
lative Assembly’,”

Deman© No. 2—A»Munsx«ATOR
MR. DEPUTY-SPEAKER Motion 

moved.
'That a sum not exceeding Rs.

5,000 on Revenue Account be granted 
to the President on Account, out of 
the Consolidated Fung of the Un.on 
Territory of Pondicherry to defiay 
the charges which will come m 
course of payment during the finan
cial year commencing freon 1st April
1974 m respect of Administrator” ' 

D emand No j—Council or M inisters

MR DEPUTY-SPEAKER Motion 
moved

‘ That a sum no e\ ceding Rs
2 06,000 on Revenue Account be 
granted to the Piesid Tit on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
d f̂ra> the charges which wtl’ tome 
m course of payment during the 
financial year commencing from 1st 
April 1971 m respect of ‘Council of 
Ministers’ ”
Dem<wd No 4 —AnMiNTSTf\AfTON or 

Justice
MR DEPUTY-SPEAKER Motion 

moved
‘ That a sum not exceeding Rs

3 83,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Temtory of Pondicherry to 
defray the charges which will come 
in course of payment during the 
financial year commencing from 1st 
April 1974 in respect of ‘Administra
tion of Justice*’*

Demand No, 5—Elections 
ME DEPUTY-SPEAKER- Motion 

moved.
“That a sum not exceeding RS. 

55*000 on Revenue Account be grant
ed to the President on Account, out 
of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which witi come 
in course xxf payment during the 
financial year commencing from 1st 
April, im  in respect of Elec
tions’ *
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MR. DEFUTY-fiPEAXlGR: Motion

moved:
“That a Bum not exceeding Rs.

11.44.000 on Revenue Account be 
granted to Hie President on Account, 
out oi the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of payment during the 
financial year commencing from 1st 
April 1974 in respect of ‘Revenue’.”

Demand No. 7—Sales Tax 
MR. DEPUTY-SPEAKER: Motion

moved:
“That a sum not exceeding Rs.

2.38.000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
m course of payment during the 
financial year commencing from 1st 
April, 1974 in respect of 'Sales Tax*M 
Demand No. 9—Taxes on Vehicle

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
47.000 on Revenue Account be grant
ed to the President on Account, out 
of the Consolidated Fund of the Union 
Territory of Pondicherry to defray 
the charges) which will come in 
course of payment during the finan
cial year commencing from 1st 
April, 1974 in respect of Taxes on 
Vehicles’."

Demand No. 9—Secretariat 
MR. DEPUTY-SPEAKER- Motion 

moved:
“That a sum not exceeding RS

6.55.000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of payment during the

year commencing from 1st 
April, 1974 in respect of *Stecreta- 
rfa f”

No. 10—tam cT ADMINIS
TRATION

1m> OTnrry-sPBAKXR; tffetum 
moved:

“That a sum not exceeding 
Rs. W ,W 0 on Revenue Account and 

not exceeding Rs. 2,30,000 on Capi
tal Account be granted to the Presi. 
dent on Account, out of the Conso
lidated Fund of the Union Territory 
of Pondicherry to defray the charges 
which will come in course of pay
ment during the financial year 
commencing from 1st April, 1974 in 
respect of District AdministralUm’.’’

Demand No 11—Treasitry and Ac
counts Administration

MR DEPUTY-SPEAKER: Motion 
moved.

“That a sum not exceeding 
Rs. 4,23,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of payment during the 
financial year commencing from 1st 
April, 1974 in respect of "Treasury 
and Accounts Administration'/'

Demand No 12—Police

MR. DEPUTY-SPEAKER: Motion 
moved:

‘That a sum not exceeding 
Rs. 23,55,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of payment during the 
financial year commencing from 1st 
April, 1974 in respect of ‘Police*.'’

Demand No, 13—Jails

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 1,14,000 on Revenue Account be 
granted the President on Account, 
out of the Consolidated TmA *i the 
Unkm Territory of Pottdidieny 
defray the char&e which i 
in coarse of jfcynwkt diirtng 
flnandAfywr tmmtmeAai* ? ?  *** 
Aptfl, W i  to ***•*«*•
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MR. DEPUTY -SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 3,68,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of payment during the 
financial year commencing from 1st 
April, 1974 in respect of ‘Stationery 
and Printing’/ ’
Demand No. 15—Misceuaneoub 
Administrative General Services

MR DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding 
Rs 4,97,000 on Revenue Account be 
<?i anted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
m course of payment during the 
financial year commencing from 1st 
April, 1874 In respect of ‘Miscel
laneous Administrative General 
Services'.”
Demand No. 16—Retirement

Benefits
MR DEPUTY-SPEAKER: Motion

moved:
“That a sum not exceeding 

Rs 9,07,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
defray the charges which will come 
in course of payment during the 
financial year commencing from 1st 
April, 1974 in respect of *Retirement 
Benefits'.”
Demand No. 17—Pimuc W<Wes 
MR. DSPUrc-SPJEAKSR: Motion

moved:
“That b *um mot exceeding 

Rs 69,18,000 on Account
and iwrt &*> «n
Capital A deem * b e gp tftfc* p  «he 
President on Account* ?at 
Consolidated Fund of « *  vnion

the chargot wbich will come in 
course of payment during the finan
cial year commencing from 1st 
April, 1974 in respect of ‘P u b lic  
Works’.”

D em and No. 18—E d u ca tion

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 1,00,19,000 on Revenue Account 
and not exceeding Rs. 14,000 on 
Capital Account be granted to the 
Piesident on Account, out of the 
Consobdated Fund of the Union 
Territory of Pondicherry to defray 
the charges which will come in 
course of payment during the finan
cial year commencing from 1st 
April, 1974 in respect of ‘Educa
tion’.”

Demand No. 18—Medical

MR DEPUTY-SPEAKER; Motion 
moved:

“That « sum not exceeding 
Rs. 56,28,000 on Revenue Account 
be granted to the President on 
Account, out of the Consolidated 
Fund of the Union Territory of 
Pondicherry to defray the charges 
which will come in course of pay
ment during the financial year 
commencing from 1st April* 1974 in 
respect of ‘Medical'.*’

Demand No, 20—Information and 
Publicity

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 2,75,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Ftmdidieny to 
defray the tfttfges wW*h will come 
in course of pfcjpttwttt during the 
fipandal s&t dmm&m ttm 1st 
April, 10*4 ta *espe<*> of 1»fWm*- 
tionV
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MR, DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 3,80,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
d efray  the charges which will come 
in course of payment during the 
financial year commencing from 1st 
A pril, 1974 in respect of ‘Labour 
and Employment’.”

D em an d  N o . 22— S ocial W elfare

MR. D E P U T Y -S P E A K E R : M otion
m oved: }

“That a sum not exceeding 
Rs. 22,50,000 on R even ue Account 
and not exceeding Rs. 13,000 on 
C ap ital A ccount be granted to the 
P resident on Account, out of the 
Consolidated Fund o f the Union 
T errito ry  of P on dicherry  to d efray  
the charges w h ich  w ill  com e in 
course of paym ent during the finan
cial y e a r  com m encing from  1st 
A p ril, 1974 in  respect of ‘Social 
W elfare ’.”

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 2,40,000 on Revenue Account be 
granted to the President on Account, 
out of the Consolidated Fund of the 
Union Territory of Pondicherry to 
d efray  the charges which will come 
in course o f payment during the 
financial year commencing from 1st 
A p ril, 1974 in respect of ‘Miscel
laneous G eneral Econom ic S er
vices’ .”

D e m a n d  No. 25— A g h ic u ltu h e

MR. D E P U T Y -S P E A K E R : Motion
m oved:

“ T hat a sum  not exceeding 
Rs. 23,42.000 on R evenue Account 
and not exceed ing Rs. 2,71,000 on 
C ap ital A ccount be granted to the 
P resident on Account, out of the 
Consolidated Fund of th e  Union 
T errito ry  of Pon dicherry to defray 
the charges w h ich w ill  come in 
course of paym ent during the finan
cial y e ar com m encing from  h! 
A p ril, 1974 in respect of ‘A gricu l
tu re ’ .”

D emand N o 23— Co-operation
D e m a n d  N o . 26— A n im a l  H usbandry

MR. D E P U T Y -S P E A K E R : M otion
m oved:

“That a sum not exceeding 
Es. 4,90,000 on Revenue Account 
and not exceeding Rs. 4,45,000 on 
Capital Account be granted to the 
President on Account, out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to defray 
the charges which will come in 
course of payment during the finan
cial year commencing from 1st 
April, 1974 in respect of 'Co-

M R. D E P U T Y -S P E A K E R : Motion
m oved:

“That a sum not exceeding 
Rs. 5,38,000 on Revenue Account 
and not exceeding Rs. 67,000 on 
Capital Account be granted to the 
President on Account, out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to defray 
the charges which will come in 
course of payment during the 
cial year commencing <*©ra 
April, i m  In Ttst*ct of 'Ante*' 
Husbandry*.”
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Demand No. 27—Fisheries Dmpast-
MENT

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 11,90,000 on Revenue Account 
and not exceeding Rs. 1,000 on 
Capital Account be granted to the 
President on Account, out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to defray 
the charges which will come in 
cuuisc of payment during the 
financial yeai commenting from 1st 
April, 1074 in respect of ‘Fisheries, 
Depaitment’ *’

D? mam) No. 28—Comm unity  
Dnvri ovment

Mh DEPUTY-SPEAKER: Motion 
imned.

'"Tn«-*t a sum not exceeding 
Rs lt> U,0Q0 on Revenue Account 
an* I uot exceeding Rs 21,000 on 
Ctipiu,l Account be granted to the 
Pre-idrnt cm Aowmnt. out of the 
Cons hduted Fund of the Union 
leru to iy  of Pondicherry to defray 
the fharge  ̂ which will come in 
<.*ouii,e of payment during the finan- 
ci.il year commencing from 1st 
Apt il, 1974 in respect of ‘Commu
nity Development’ ”

D em an d  No. 29—Industries

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 3,46,000 on Revenue Account 
and not exceeding Rs. 7,50,000 on 
Capital Account be granted to the 
President on Account, out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to defray 
the charges which will come in 
course of payment during the

financial year commencing from 1st 
April, 1974 in respect of ‘Indus
tries’.”

D e m an d  N o . 30— F ood and N utbition

MR. DEPUTY-SPEAKER; Motion
moved:

“That a sum not exceeding 
R-. 1,03,000 on Revenue Account 
be granted to the President on 
Acrounl, out of the Consolidated 
Fund of the Union Territory of 
Pondicherry to defray the charge* 
whioh will come in course of pay- 
n enl during the financial y-iar 
commencing from 1st Apiil, 1974 
;n respect of ‘Food and Nutrition1 >'

Dimand No. 28—Community

MR DEPUTY-SPEAKER. Motion 
moved:

"That a sum not oxeecdins 
R̂  (54,09 000 on Revenue Account 
r*vl not exceeding Rs 24,08,000 on 
CipiUl Aeu. .1 . _ ^  anted to the 
President on Account, out of the 
Consolidated Fund of the Union 
Tcmtory of Pondicherry to defray 
the charges which will come in 
course of payment during the 
financial vcar commencing from 1st 
April 1974 in respect of ‘Electri
city’ ”

Demand No. 32—Ports and Pilotage

MR DEPUTY-SPEAKER: Motion
mo\ ed:

“That a sum not exceeding 
R<s 1,37,000 on Revenue Account 
and not exceeding Rs 1,66,000 on 
Capital Account be granted to the 
President on Account, out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to defray 
the charged which will come in 
course of payment during the 
financial year commencing front 1st 
April, 1974 in respect of ‘Ports and 
Pilotage’.”
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Demand No. 34—X.oans to Govern
ment Servants

MR. DEPUTY-SPEAKER: Motion 
moved:

“That a sum not exceeding 
Rs. 10,49,000 on Capital Account 
be granted to the President on Ac
count, out of the Consolidated Fund 
of the Union Territory of Pondi
cherry to defray the charges which 
will come in course of payment 
during the financial year commenc
ing from 1st April, 1974 in respect 
of ‘Loans to Government servants’."

SHRI SOMNATH CHATTERJEE 
(Burdwan): Mr. Deputy-Speaker, Sir, 
it is significant that this House is 
now discussing the budget for the 
Union Territory of Pondicherry. This 
is the result of the toppling game 
that has been indulged in by the 
ruling party and the time of this 
House is taken when the Legislature 
of the Pondicherry—the Union T 
tory—should have gone into 
matter.

13-28 brs.

[Shri Vasant Sathe in the Chair]

It is very important note thut when 
the* ministry was allowed to be instal
led in Pondicherry, obviously, there 
was some impression given by the 
Centre that this ministry would be 
allowed to continue.

But, when the budget was brought 
and the Vote on Account was brought, 
significantly, after the election to the 
Rajya Sabha was over, that considera
tion was no longer relevant and the 
toppling game was resorted to which 
ultimately led the Ministry to resign 
and the Assembly had to be dissolved. 
Therefore, the ruling party had the 
objective of getting assistance from 
certain political parties for the election 
of it<j nominee to the Rajya Sabha. 
And then, after having achieved that 
object, It was free to get rid of the

Government. Obviously it was known, 
in view of the composition of the 
Pondicherry Assembly that no party 
had got a clejar majority and when a 
Member of the ADMK had become 
the Speaker of the Assembly, 
obviously, the ruling party at that time 
was in a minority in Pondicherry.

So far as one aspect is concerned, 
the budget estimates and the Vote on 
Account were not brought before this 
Hout,e after the dissolution of the 
Pondicherry Assembly for Hie simple 
reason that this Government of the 
Congress Party would ha a; then to 
give their support in favo»jj of the 
Vote on Account which they had voted 
against m the Pondicherry Assembly. 
That was why m order to avoid that 
anomaly, they took is,jo ’ _ u  an 
illegal, unconstitutional and undemo- 
c’ dUc method of issuing a Presidential 
Ordei about which we had discussed 
earlier on the floor of this House. The 
Congreso Party, in Pondicherry, had 
voted against the Vote on Account in 
the Pondicherry Assembly. At that 
time the Ministry fell. And obviously, 
they could not come before Parlia
ment with the same proposal and 
voters in favour of that in Parliament 
which they had voted against in 
Pondicherry. Therefore, this sub
terfuge was adopted. 'Jne validity 
and the constitutionality of this Presi
dential Order is now the subject 
matter of a writ petition in the 
Madras High Court. You all know 
this is now a subject-matter of writ 
petition in the Madras High Court. 
Now an attempt is being made to 
obtain the approval of this Parlia
ment to a certain illegal presidential 
order to which we shall come latei 
ment to a certain illegal presidential 
So far as these Budget Estimates are 
concerned we find that certain eatper- 
ses have been mentioned for part of 
the year but we do not find any pro
posal as to how and in* what manner 
the economic condition of this Union 
territory of Pondicherry if going to be 
beneiltted by the nature of expenses. 
V/e 40 not find any proposal as to how 
the unemployment question is to he
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tacjclea. We do not find guy proposal 
as to how the question of steep rise 
in prices of all essential commodities 
is to be dealt with. Nothing has been 
said. Therefore, the real remedy at 
the moment should be instead of com
ing before the Parliament with these 
piece-meal vote, on accounts without 
having an idea as to how the adminis
tration of this Union territory should 
be conducted there should be an 
immediate decision taken to hold the 
elections, in Pondicherry There* is m 
reason why an election cannct be held 
in Pondicherry immediately.

Now, that the Assembly had been 
dissolved we demand the Government 
should take forthwith a decision to 
hold the elections in Pondicherry and 
to stop the Central rule. So far as 
the other aspects of the Pondicherry 
administration are concerned, we have 
seen that there have been serious com
plaints about the method in which 
the administration has been carried 
out. We would like to know what are 
the proposals before the Central Gov
ernment while the Presidential rule 
is in force to bring about necessary 
agricultural and land reforms and 
necessary steps for improving educa
tional standards. Nothing has been 
said and we call upon the Govern
ment to tell us through this House 
and to the people of Pondicherry as 
to how the things are to be remedied.

There are also serious problems of 
power crisis and we ought to be told 
as to how that problem is going to be 
solved ‘Therefore, we say the time of 
the House is being taken because of 
the attitude of the ruling party to 
arrogate to itself more and mare 
powers even by taking recourc* to 
various methods of sulbtctrfuge to 
topple governments which have been 
elected. Therefore, we went that 
immediately necessary direction be 
i^ued for holding elections.

&r, before these budget estimates 
*ere presented this Presidential Order 
**s issued We would like to ktm r 
* by the budfet estimates were not

brought before the House and why 
the Presidential Order was promul
gated on 29th March? What was the 
difficulty in preparing this vote on 
account or coming before the House 
on 28th or 29th March and the House 
could have sat on 30th March to go 
into the question? Why is there an 
attempt to side-track the Parliament 
and to bring in the name of exercise 
of incidental and consequential powers 
a Presidential order whose consti
tutionality is open to grave doubt? 1 
find irom the debates that the Law 
Minister has been pleased to say more 
than once that Government would be 
in a position to support the supposed 
vahdilv or constitutionality of the 
Presidential order. Although that is 
supposed to be the stand of the Gov
ernment, curiously enough, a back
door method has been adopted by the 
introduction of a deeming provision in 
the Appropriation Bill, which we shall 
consider more fully later, to give the 
approval of this Parliament to an 
illegal order. If they think that the 
Presidential order is legal, then they 
do not require this deeming provision 
to obtain the approval of Parliament. 
Realising that it is not a legal order 
which has been issued in abuse of the 
President’s powers under wrong 
advice given by the Law Ministry, it 
is now sought to be legalised in this 
manner.

Therefore, we are opposing these 
Demands, and we say that Govern
ment should here and now declare a 
firm date for holding elections and 
should take immediate steps to hold 
fresh elections in Pondicherry.

SHRI M. KALYANASUNDARAM 
(Tiruchirapalli): I do not know which 
hon. Minister is going to reply to the 
debate. Of course, the Finance Minis
ter may reply so far as the budge* 
side of it is concerned. But I do not 
know which Minister is going to reply 
regarding the political and legal sides 
Of the question.

From 1st April, the Lt Governor or 
the PondkhetTy Administration has 
been incurring expenditure without
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any appropriate sanction from an 
appropriate legislature. The President 
or the Government here tried to set 
that irregularity aright by means of a 
Presidential Order which is under 
question now. The Opposition parties 
in this House have taken a vey serious 
view of it and they have opposed it, 
and subsequently that order has also 
been placed on the Table of the 
House. Now, the matter is before a 
court, and I do not know what the 
court is going to decide about it. I 
shall leave it at that.

But my point is that there was no 
need for Pondicheiry to come under 
President’s rule so soon after the 
elections. My charge against the 
ruling party here is that they are 
responsible for this awkward situa
tion in which the State Administra
tion is placed. To cover that awk
ward situation they have committed 
another awkward mistake, namely the 
Presidential Order. That is mv 
charge against the ruling party.

As you are all aware, it was a stale
mate after the elections. No party 
was able to get an absolute majoiity 
in Pondicherry. The ADMK had 12 
members and they had the support of 
the Communist Party of India which 
had 2, and later the Communist Party 
(Marxist) which had one also £ave 
them support. So, assured of the sup
port of 15 members in a House of 30, 
the ADMK came forward to form the 
Ministry to break the political stale
mate. When the elections were over 
and no party had an absolute majority, 
in order that the President’s rule may 
not continue even after the election?, 
the ADMK came forward boldly 
relying on the assurances given by the 
rulirtg party from Delhi which had 
made also a public declaration that 
they would function as a responsible 
and constructive Opposition in Pondi
cherry. Privately also, the president 
of the Tamil Nadu Congress Com
mitted informed the leaders of the 
ADMK that they had no objection to 
the forming the Government

and they would not create any trou
ble. So, fortified with such assurances, 
the ADMK-CPt alliance formed the 
government.

The Assembly was summoned for 
the first time on 26th March. On the 
27th proposals were made for a vote 
on account for the first five months 
only. I think more or less the same 
proposals are here, a vote on account 
for the first five months. Would the 
heavans have fallen if the two Con
gress Parties had not pressed for a 
division on that vote on account 
motion Here in this House they say 
that the Appropriation Bill for a vote 
on account is a formal affair. True. 
We concentrate only on the main 
budget demands and cut motions. 
Divisions are sought only on cut 
motions. The convention i; that on 
an appropriation Bill for a vote on 
account division fa never demanded 
But here is an irresponsible opposition 
which demands division on thit vote 
on account motion for tin. first five 
months. They com^ned together and 
defeated that motion when tl ore were 
only three days to go for the financial 
year to end. Did the :ilirg p&rty 
here give proper instruction? to their 
unit there? If onlv they had approved 
this vote on account motion and 
allowed it to be p r sped, the next day 
they could have brought in a no con
fidence motion -I'ld removed tĥ  
Ministry, if they so wanted But they 
could not wait.

I am only tr>»ng to show how 
irresponsible and obstructionist the 
ruling party and the Congress (0/ 
behaved there. Here was a chanc* 
for the ruling party to behave as » 
proper opposition party, a responsible 
and constructive Opposition. But this 
was how they behaved and that fa 
why Government here ig facing this 
awkward situation.

The Anna-DMK and CPI alliance 
has not lost anything. It is <he ruling 
party and the Congress (O) vrWefc 
have lost th«tr p«*tige, Whatever they 
had of it, by M*. tcpptttifc
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After the election, the Anna-DMK 
and CPI puKicly stated th*t there 
should be m  iiorse* trading. Th’  
party which had the largest number
should be invited to form the Govern * 
jnent. So when *be Anna DMK-CPI 
alliance did whvever was possible 
even undei those circumstances u> 
pre^erv* thw dcnii-ratic procejj thero, 
the ruling party neie had a x ŝpons - 
bility to come to the help of “the Gov
ernment there; instead they joined 
hands with the '-Egress (O). h  I call 
the Congress (O) by anything, their 
members here may take objection; 
after whal tl»*»y have decided, it is 
the Congre^ of K&mraj----

SHRI C. Vlf- WAITATHAN <\Vandi- 
wash): Common Congress.

SHRI M. KALYANASUNDARAM: 
Kamraj Congress and the rulling Con- 
sress suppoiicd oy our frieixs, tn-j 
DMK The DMK would go to 1 .e end* 
of the earm »o spite the A nn  DMI, 
and CPI. I can understand their 
anger. But why should the Congress 
join with the DMK and Congress (O;
0 topple a Government consisting oi 

<he Anna-DMK and CPI7 The matter
not so j.mj>!c. The force? wht-'U 

.no behind taese tuo Congresses hav. 
to be exposed. The two old Ministers 
are the biggest landlords in that ter
ritory, Shri Venkatasubbiah jReddiar 
and Shri Purushottam Reddiar. 
They are a limju* They hav got u 
major portion of the cultivable lands 
m the territory. Sficondly, who are 
behind the Kamraj Congress? The 
biggest toddy shop contractors are be
hind the Kamraj Congress. Out of 
1he five MLAs there, three are today 
shop contractors- Shri Kamraj led 
a campaign for imposing prohibition 
in .he whole Tanil Nadu ft*»d hn*
15,000 volunteers sent to jail. But 
there hig candidate set up for assem
bly election axe the biggest toddy 
Ŝ P contractors.

Again, coming to the former DM3K 
Chief Minister, ts» was the Chief 
Minister when the Congress w*a

there. He became the Chief Minister 
when the DMK got a majority. What 
a wonderful man! He knows how to 
become Chief Minister. This time, if 
the Anna-DMK had promised Chief 
Ministership to him, he would havs 
jumped immediately after victory, but 
the AHna-DMK refused to have any
thing to do with him. That Is the 
type of person who is there. There 
are allegations against him, against 
the way in which he has been handl
ing the Government-owned distilleries 
and also how he has been recovering 
the revenue from the toddy shop 
leases. The main revenue in’ Pondi
cherry—50 per cent of it—is from 
toddy shop leases. So. he is in diffi
culty. He was particularly anxious 
that the Government should be top
pled. If that Government stabilises, 
he was apprehending that charges of 
corruption and favouritism would be 
levelled against him. By utilising his 
position as Chief Minister, he was able 
to get some contracts, some agencies 
for the members of his family. There 
are charges against him. The Anna- 
DMK and CPI publicly announced that 
charges would be framed against him. 
So, all these three forces have com
bined together to topple the Ministry. 
Each had its own fears.

The previous Speaker from the 
Communist Party (Marxist) said that 
land reforms must be implemented. 
They need not implement them. Al
ready, when the Communist Party 
was there in the Ministry one year 
ago, there was a ceiling Act passed. 
Rules have not been framed. There 
is an Act passed for the assignment of 
house-sites. Rulefc have not been 
framed. These two Acts have been 
kept in cold storage without being 
implemented for over a year. It is 
more than a year since these Acts 
were passed. Rules have not been' 
framed. These landlords, especially 
the landlords who are dominating the 
Congress, were afraid that they would 
be personally losing the house-sites, 
because mmy of the agricultural 
labourers ere occupying lands which 
are in their poasearikm* They were
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afraid that if these Acts were imple
mented, they would be losing the 
house-sites.

You will find in the budget that the 
provision for this or the allotment for 
this has been increased for this year. 
I think the figures are more or less 
the same as adopted in the Ministry’s 
proposals. It is three times that of 
last year for housing. Their pro
gramme was to construct 10,000 houses 
for the landless poor, the agricultural 
labour, in the rural areas. These land
lords were very anxious to finish this 
Govenment before it does anything 
like that. That is the reason behind 
this toppling.

It is a serious matter. The ruling 
Congress or the Congress (O) cannot 
come to the people justifying their 
action either there or here. I am 
wondering whether they will be in a 
position to hold the elections. The 
elections should not be delayed I 
warn them now. Even before the 
vote on account expires, that is, before 
the period expires in August, the elec
tions must be completed and a new, 
popular Ministry must be installed. 
So, the election programme should be 
such as to enable a popular Ministry 
to come to power before the expiry of 
this vote on account.

Sir, why Pondicherry has assumed 
so much importance is because it is 
the first general election' in a small 
territory after these two Congresses 
came together. Now, it is for the 
people to see in which direction these 
two Congresses want to take the coun
try. This is confined to Pondicherry 
and Tamil Nadu, and it is for the 
people to decide as they Hke. I am 
only trying to point out in which 
direction polities is to be drawn by 
these two Congresses coming together. 
Which are the foroes behind these two 
Cbagrcsscs? Who are the forces which 
are wanting the unity of these two 
Cammmn and for what purpose? The 
fefllgKst landlords, the monopoly houses 
tojtautt Nadu, were madam to bring

these two Congresses together. It was 
not the wish of the dying man, T. T. 
Krishnamachari, which is responsible 
for this. Those forces had persuaded 
T. T. K. to bring Kamaraj and Indira 
Gandhi together for the limited 
understanding in Tamilnadu and 
Pondicherry not to fight against the 
DMK or Us policies but project the 
alliance of the two congresses as an 
alternative to the Anna-DMK and 
CPI alliance. In that game they 
miserably failed as they were bound 
to fail. In Coimbatore we wrxe able 
to defeat them inspite of their alli
ance. Their tactics will not succeed. 
The people of Tamilnadu have 
sympathy for the Anna DMK-CPI 
alliance Their anger is against the 
two Congresses. Inspite of all this 
bungling they have done a wise thing 
in dissolving the Assembly to the dis
appointment of the local MLAs. They 
expected that the Assembly would be 
kept under suspension and they could 
indulge in some horse-trading. I 
should however add that elections 
must be held as early as possible.

Coming to the budget proposals, the 
working of the State1 breweries must 
be examined properly. The revenue 
is going down. How much does it 
produce and how is it distributed? All 
these matters will have to be examin
ed. My information is that a large 
quantity of alcohol produced in the 
Government-owned brewery is sold 
through Shaw Wallace and Company 
and it is not available for the local 
traders of local manufacturers. Why 
should Shaw Wallace be favoured like 
this? This happened during the 
regime of Mr. Faruk Maraicair. It 
will have to be examined.

SHRI G. VISWANATHAN: It was 
the DMK-CPI coalition.

SHRI M. XALYAHASmnptARAM: 
Not the GH; it happened altar the
CPI had left___ (IntcrrlspttoM). At
least let them disown him now after 
knowing an these things. Why were 
the toddhf shop contracted* mariow* to 
topple the Minis**?* ***»
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lease amomteare in arrears «nd Mr. 
BVruq was shfcwirig them indulgence. 
It w*» when he <wa* IK &a*ce of ftat 
HArtfnUft that such, inrlnli—nun m e 
shown. Moneys were not recovered 
properly. Iluge arrears were still 
pending- It will be in lakhs, about 
Rs. SO lakhs or so.

SHRI E. R. KRISHNAN (Salem): 
It is not corfect.

SHRI M. KALYANASUNDARAM: 
If you tell me the correct figure, I 
shall accept it. Is it 26 lakhs? Mb’. 
Faruq has been showing favours with
out distinctions of caste, creed or 
community or political party. If any 
Member of this House had witnessed 
the proceedings on that day, they 
would have seen how he was leading 
the whole team and they would have 
felt ashamed. That is hew the two 
Congresses are going to take the coun
try to the lap of hoarders, black 
marketeers and smugglers. My point 
is, it is a surplus area so far as food- 
erains are concerned Karalkal is a 
delta area and they produce rice in 
surplus The rice from Karalkal and 
Pondicherry is smuggled to Kerala for 
black-marketing The black-market- 
mg m‘ Kerala is operated from Tamil 
N<idu with the benevolence, conni
vance and cooperation of the Tamil 
Nadu Government.

SHRI G VISWANATHAN: Sir, on 
a point of order.

MR CHAIRMAN: What is your
point of order?

SHRI G VISWANATHAN: Mr. 
Kalyanasundaram, the Deputy Leader 
of the Community Party of India is 
making a baseless allegation' and I 
ipquest you that this should be re
moved from the records unless he 
proves his charge here. He says that 
the Tamil Nadu 'Government is con
niving with the black-marketeera

SHRI INDRAJIT GUPTA (AJipore): 
He is making an allegation which can 
be refuted by tftttn.
330 I*S__tl

SHRI G. V W jMIATHAK; I 
make a submission. Rice is smuggled 
to Kerala which is ruled fey the CPI. 
Then, may I say that the blacfe> 
marketeers are encouraged t>y Mr. 
Aefcuta Menon?

Mf. CHAIRMAN: There is no print 
of order,

SHRI M. KALYANASUNDARAM: 
My point is, the Tamil Nadu Govern
ment and the Pondicheny Govern
ment should sell their surplus rice to 
the Government of Kerala and not to 
the black-marketeers. Sir, these 
matters must be examined carefully 
and the amount that is provided in 
the Budget, should be spent properly 
during the coming four or five months 
when Pondicherry is under Presi
dent’s Rule. Steps should also be 
taken for holding elections before 
July. This is my submlssio/L

aft mmiwv* (tfpsrm) :
n M frffrr (^r«r- 

ffr*r) *r fatter ^ r r  f  1 t t  
TTfr *nr«r

% TQm’w t $  vjfrtt f t  $ ^
&  fa* t̂st n w n w  #

f̂arr % sra ^  *
m  <?r ftpsrrr ^ r r  sfar *r>ft jtar 
wtfT ^  wt % f w  mu

'3* fasw* % snr 
fv r  w w  %\

14 hrs.

m*pi 4ft w r r  ft, ^  m

w *  ^rr i  n rw  $  *  
ft*  <$*ro *«> sfr® xni° ^ fr  
$ fm vk fnwfR v r r l  *ft, #*r
rft w  *r r t m w  1$* % t  
«rfv m *ft f 9 * w  Sr
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ftrwr«T*rofr?
ft ^ r t o | w  *#r f  i sw ft <?ffr frsr 
Trwrft<ft« ^To efrp f t* f r # * n e n f c f t  

fn  wt ffcwnc vrrf
$rr*$ f fc fa  

fcr ft firr 1 1  30 sro if ft ft 
1 4 'WfPCRRvflwr i f k ^ ^ w r n r r  
* t f  tife i ¥rt srflf «ft, f e j  *mrs? **r 
* t  ?prjr |  f% qffe ^  * p  Tm  *  
tit w$ f^ ft tit*. tit tit *̂rr i
V* t o  $  3s#  *srr fc  *$ *tcit- 

I9MFTT tifo tit*  tft® 4V«
*rrfo f t s t crarw r qff qfrgft tfKTqft 
titm  Sft «i?t vn* ift *  y? 3s$ft

<wr f̂ wff ft fa  «r»w farr i
fR ift |  fa t o t  f^rr vff fa infarc

#*T WdT T̂ cTf dt fŷ TW'T ftgrr̂ cTT I
W fcrft

i f&% t o  $ftsrr * f  ^  
w t f t ?  $farr *r$ w  *t $ f  ^  
t,$*ert*fr«rrcr«Frfcfaii?^ft3T*nrr 
^ rfa rr  i t s f9 * ttq * $ 4 * t it !ft£ ?  i

w r w f t q ^ s w s *  ftm ft  ^
^fTT | ftf ?t tff£ TT̂ T *  Wf
*srr T5r § ? farer ^rt ar̂ r vhfNt #  > 
^frft ^  tf smr i5t2T w 7m  
w ,  ^  * t r  ft itpw % v?zx w  
«fhc 55# ^  ft wftsHif %• ? r ^  to t 
sira  tit * $  tit  t i t i t  tit  fasrrr *wt fcrft 
w  11 w  ^ v*n  ft *fr *nft t, 
m f t  $  tit v t i t f  t i t  v t  $ m  n̂r «rNr %f 

t  tit*  <tfiFW ?r* <rc |  <wr
f a 3 $ # f t  <TT 11  *ft ^  SW f̂ î TT

q y  qfafl * *  * t  t i f f i na  m  m  
^1 m  m m m m  m  t W m  ̂  «wnr 
a w v »r w ffr fi» r -f¥ r  tiifm p ,tilt

**m  jsjW ' w  0t^?*R i*ff
mm  *f m i  i*r 

v tf  i t  ^  wrw ?flff ^
» f  w w  ^  ?̂fr v t  5rf^<fHrr  ̂if  i t f  

irnjt tit ^  3ftf * m

^  m w  i f  fi??rr ^  tit ti&  t w f  
% T i^ ffln r  ̂  r̂ ihis tvr

^  *5  fore n̂»i% irwr | ?ft ^  ww 
*n: 5*r ^rt f c r  ft fWix ^  ft? ®t -̂
^  t w  t o  titoi ̂  %tm 7m  t , *r** $  
tit vt? it T^?St % f% *Tfrcn^‘ % h w  | * r  
tit P w r  f^wr T O ,  «nc tit $  
*rcr titx »rr#t ^f*rr ti q$rcr«$vrft 

f̂tcT >̂r *ri*rr, % ^nr
ift  ,3 v  v t  st^ht 13®% *rt w r  s M s rv %, 
^  ft ft  ^wir if ^  ’strit i t o  tit tilt  *nr 
^  I  ^ k t 5? ift r  % afar
if tim  t i tb w  m xr «n ^ r V r  ^ r c t  
% % tit ^ r r  f r w  «rr ^  i
^  t  froft zr%* n̂rfft
tito irjfo %o spT TH*T T̂?t «fT cTrfM^FTIf
*  ifcx tit itc  xpto %o 5FT xm  
«rr i *rs*n  ?fft ^?rr^% vsrwr
&r tit w l  TT&ff % ? F T fa  fiTrTPTr, 
tit 1 9 5 6 « p s r  ^*r fawrT m »

^ T fE ^  ^  if %fr trap ?ft
fw?7
^  ^  tit f * F |  "3  ̂ tit fam  f r o r » 5W
^ T  tit TT <XT V T  fapJTf ?ft
^ Tc^r «pr ^  | f «  m v
if  «T^t i *rpft ft ^

«nft ^  *r f Tv $ *  tift; * *  x m *  tit
f̂ RTSTT TO, f% tit£ ’SRTPT gVT^T *T
q w ^ < m r r ? r f l ^ t » ? f r t ? t i r r i f # ^ r  
tif «mr % f ^  m *  m  t %ti 

m *  ft t i t  qrrofw f t  «rf n



3193 FoftdfebfriW Budget and APRIL 15 17974
Bud&tand

vffa : % WfTT ffW 
v #  r ?  tsr fc, *pr w  $  *ftrr 

t  «ftc t o  iff  *r 
|? rt^ rv rT O  a v  fn t o  ^ v rtn rs * ? rv  

wft? *r*r % *r*rc f©  x$ w\
T&tK$ f t *  %m( ’T̂ mrr 1 $ f* d  
Tft f 0  $*rr s*r vt ssft *f tst «pt *rf%r 
*rai*i ^  ^  fa *ft
TPJT w %  «PT *rtaT % ^TT *  fwr

^  mf%ir VTim «ft& T jirV  t*r 
*P fRT, ufarar *FT qrciM<;vl T̂T *RT̂  
Tf *$ TO r ^  SPTC tft * 

*r*®r «n I F̂Tf̂ rcr terr 
3ft fa jft  3*T ®FT f w  5 R  CRT

?r fa^r ?w  ar* *  ?t$i w a c r r  f o  v t  
*« trt ^?rr t̂ffrq 1 w  fat* # 
*r fads «F?srr g 1

SHRI G. VISWANATHAN CWan- 
diwash): Sir, it is really unfortunate 
that the budget of Pondicherry is be
ing discussed, in this House instead of 
in the Pondicherry Assembly, is you 
know, before the election, the minis
try which was functioning there was 
the coalition of DMK and CPI. The 
ministry of Shri Farooq Maricar was 
functioning smoothly, but the CPI 
cannot tolerate anything that flouri
shes in this country and they were 
responsible for pulling down that mi
nistry. The CPI of Pondicherry was 
against their withdrawal from the 
ministry, but the Tamil Nadu unit of 
the CPI was against the Farooq Minis
try. I do not know whether Mr. Farooq 
did not favour them. So, they wanted 
Mr. Subbaiah, the CPI representative 
in the ministry, to withdraw from the 
coalition. There Was pressure and ul
timately Mr. Subbaiah withdrew from 
the ministry. Even after the resigna
tion of the two mtnifters from the 
&MK, the FasooQ aaSniatey could have 
continued as there was no necessity 

the- Assembly to meat. In spit® of 
it, to uphold the democratic values, 
toe Farooq JUnistry resigned and 
flfcre ware general elections. In the
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general elections no party secured a 
majority, as all of us know, and the 
ADMK-CPI coalition was brought in
to play.

The CPI Is a very intelligent party. 
They are waiting for some party 
which will form a Ministry in any 
State. They will immediately jump 
into the bandwagon. They are doing 
it in Delhi. They wanted to da it in 
Pondicherry. They are doing it in 
Kerala. Whichever party forms 
Ministry in any State  ̂they will join 
the Ministry, whether Invited or not.

In the elections to the Pondicherry 
Assembly the ADMK got 12 seats. With 
the coalition they could get only 14. 
which is not a majority in a House of 
30. On the 4th March, Shn Rama- 
swazni, the leader of the ADMK, met 
file LI Governor. When he came cut 
of the Government House, the news
men asked him on what basis he is 
going to form the Ministry. He simply 
stated that the Lt. Governor is satis
fied; he declined to give the details. 
On the 5th March Shri Ramaswami 
was said to have submitted a list of 
16 members whereas his party had 
only 14 seats even after the coalition. 
When pressmen asked him to divulge 
the names of the two new members, 
he refused to do so. Everything hap
pened behind the iron curtain. Perhaps 
Shri Kalyanasundaram knew what 
was happening behind the iron cur
tain. On the 6th March the Ministry 
was formed. I want to ask the ’Gov
ernment, because they are the masters 
sitting in Delhi upon the Lt. Gov
ernor, why this untenable government, 
doomed to infant mortality, was al
lowed to be formed knowing fully 
well that in a House of 30, they are 
only 14 and, therefore, they are in a 
minority. 'Even taking for granted 
that the CPM will support them, the 
number would have come up to only 
15. Thus the Government was formed.

Now Shri Kalifanasirodar«m say* 
that thay form** the Government on 
the assurance af eamabody. Who gava 
that assurance? What was the basis
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of that aasurance? Did the Prime Mi
nister give them any assurance? Shri 
Ganesh or Shri Gokhale may be able 
to throw some light on that aspect. 
They say that somebody assured them 
“you go and form the Ministry, we 
will back you’*. Now they complain 
that they wer* let down and they are 
complaining against practically every 
party. They fell because of their 
own weakness or their weight a n d  

they are complaining, like the lame 
man who f&tts on the road blames all 
the pedes|tri£M. be l^nistry haf ®?ne, 
and I am glad that the Assemblyha^ 
been dissolved. Otherwise, a lot o* 
horse trading would have gone on.

The people of Pondicherry want 
their separate identity to be maintain
ed. Otherwise, it would have been 
merged into Tamil Nadu long ago. As 
Shri Joshi pointed out just now, the 
people of Pondicherry are not for the 
merger. They want their separate iden
tity to be maintained. Not orly that, 
they have been demanding for State
hood for a long time. Practically all 
the political parties, particularly the 
DMK, has been promising them state
hood. Even the Congress is a party to 
this demand, so far as statehood for 
Pondicherry is concerned.

Pondicherry has been neglected for 
a long time. Evfta though it is a 

Union Territory, it has not been look
ed after very well by the Union Gov
ernment. It is full ot stum?. I wish 
some of the Ministers who visit the 
State of Pondicherry during the elec
tions, and sometimes even otherwise 
to Visit fite Ashram, go round and 
somehow the slumps come up every 
day. The Ministry must make a begin
ning in the matter of housing. They 
must allot some land to the Housing 
Board and houses should be cons
tructed by the Housing Board because 
the poor people cannot afford to build 
houses.

There is no power generation in 
Pondicherry and it has to depend on 
TanUi NeuStx and Iterate for it* power
*up0\f, II does not generate any hydro-. . > (i> *
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electric power. The Government should 
build immediately a thermal power 
house to meet the power require
ments of Pondicherry.

There is no important industry in. 
Pondicherry. When the various Cen
tral Ministries are establishing pro
jects all over India not evrtn a single 
Central project is established in For- 
dicherry. I would request the Central 
Government to see that at least some 
of the projects are established in 
Pondicherry.

Though the people of Pondicherry 
have been promised a Central Univer
sity, it has been hanging fire for a long 
time. Now the Government must come 
to a definite conclusion about giving 
a Central University to Pondicherry.

Pondicherry is a place of interna
tional importance. Tourists from all 
over the world visit the Ashram ai.fi 
other places in Pondicherry. In spite 
of this, the tourism Ministry have not 
established even a single project in 
Pondicherry for the last so many years 
On the contrary, they have cut clown 
even the very meagre amount that 
has been allotted. The original allot
ment for 1973-74 was Rs. 6,44,000 which 
finally came down to Rs. 4,87,000 What 
do we find in the budget for 1974-75’  
We find that the budget estimate has 
been cut down to Rs. 2,87,000, as a 
measure of economy they -say But why 
is this economy confined only to Pon
dicherry and not to any other State? 
I would request the Minister of Tour
ism to take up some projects in Pon
dicherry, because thousands of tourists 
from all o\*er the world visit Pondi
cherry.

I would conclude by saying that at 
least one important industry should 
be located in Pondicherry so that 
mom and more educated people of 
that area will gat employment.

THE MINISTER O f STOAT* W 
THE MINISTRY OF UNAftC» (SHR* 
It. R. GANESH) Although tfore 
was a demand for 2-1 /S to t  hours 
for this discussion, it has been very 
brief. r Onfy three points #sre touch*
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ed durttg the-course ot the discussion. 
Ont is the constitutional and legal as
pect. I think tfcpt House has exten
sively discussed this and the Law Mi
nister has aniwered every point. On 
tta! question whether the Presidential 
Order was constitutional and valid X 
can only quote from what the Law 
Minister has said. That I do not want 
to do and take the tune of the House, 
this question was discussed earlier and 
also at the time of placing the Order 
on the Table.

The other point raised was about 
the political question of the constitu
tion and fall of the Ministry, the 
House is aware of the circumstances 
m which the Ministry was formed and 
also the circumstances in which it 
fell. I would not like to go into this 
matter.

Some specific points were raised by 
Shri Viswanathan. It would not be 
correct to say that Pondicherry hap 
been neglected. There has been de
finite progress. As can be seen fiom 
the budget estimates for the last six 
years. In 1969-7D the budget estima
tes were of the order of Rs. 
863 lakhs. By 1973-74 it went 
up to Ks. 1,501,44 lakhs. As far 
as the Plan is concerned, Rs. 400 
lakhs have been provided for 1974-75 
for the State Plan schemes, which is a 
high target, as far as Pondicherry is 
concerned. The Planning Commission 
has approved an outlay of Its. 5.25 
crores, comprising Rs. 4 crores as Cen
tral assistance and Rs. 1.25 crores as 
State resources. The Plan Outlay is: 
Agriculture—Rs. 131 lakhs; Irrigation 
and Power—Rs. 37,73 lakhs: Industry 
and mining—Rs. 29.17 lakhs; trans
port and Communications—Rs . 34.$ 
lakhs; Social Services—R*. 9̂1.47 
As regards Education, out ofihe ftudget 
estimate of Bit. 18.0144 crores, Educa
tes gets an outlay ot Rs. 262.78 lakhs.

It is alsp kao*n W  percentage 
of literacy to the lfrdonT errito^  
PJndiqheny is 4* per cent qs,again# 
the aatifngj average oM 9.M  per cttil

'FuMbLd In Gazette "of Tn«»
15-4-74.

He referred to a Central University 
to be s& up in Pondicherry. There is 
a proposal to set UP a Central Uni
versity duriflg the Fifth Plan. Neces
sary land DM31 be made available by 
the State Government and proposal 
has also been initiated for making 
education free up to the degree leveL 

A proposal to set up a thermal plant 
has been accepted in principle by thfe 
Planning Commission.

About housing to which a reference 
waa made, it is given in the Explana
tory Memorandum that there is an in
crease in the Budget estimates for 
housing. This is intended to cover land 
acquisition and allied schemes, inclu
ding free distribution of house sites to 
landless workers under the Minimum 
Needs Programme.

With these words, I commend the 
Budget proposals for the accept
ance of the House.

MR. CHAIRMAN: The question is:
"That the respective sums not ex

ceeding the amounts on Revenue 
Account and Capital Account shown 
m the third column of the Order 
Paper, be granted to the President, 
on account out of the Consolidated 
Fund of the Union territory of Pon
dicherry to defray the charges which 
will come in course of payment dur
ing the financial year commencing 
from 1st April, 1974, hi respect of 
the heads of demands entered in the 
second column thereof—
Demands Nos, 1 to 32 and 34.”

The motion wds adopted.

14.18 hrs.

[Mr. Dmmr-SPEAKXR in the Chair]
PONDICHERRY APPROPRIATION 
(VOTE ON ACC6UNT} BILL* 1974

THE MINISTER OP STATfrlN H tf 
MINISTRY OF FINANCE (SHRI K  R. 
GAftfegtf): t  Mg to'jfeote lor leave

Ejrfrroidiriary P m tl  Section 2, dated


